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ORDER 

(HYBRID MODE) 

 

20.11.2023: Learned Counsel for the Appellant submits that after the 

order dated 16.08.2023, the property which was to be sold could not be sold 

and now the Appellant has approached the new investor who has already filed 

an Intervention Application in this Appeal and is ready to deposit the entire 

amount.  

2. Learned Counsel for the Financial Creditor has opposed the submission 

made by Learned Counsel for the Appellant and submits that several 

opportunities have been granted to the Appellant but the Appellant has not 
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yet deposited the amount and no further opportunity be granted and the 

matter be heard. 

3. Considering the submission of the Appellant that a last opportunity be 

granted to deposit the amount as per the order dated 16.08.2023, we permit 

the Appellant or proposed investors to deposit the amount by 04.12.2023.  

4. Let the amount be deposited as directed earlier. We make it clear that 

in event the amount is not deposited, the matter shall be heard. All 

Intervention Applications filed be also considered on the next date. 

5. Learned Counsel for the interveners seeks liberty to file hardcopy of the 

applications. He may do so during the course of the day. 

6. List the Appeal on 05.12.2023. 

 Interim order to continue. 
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